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Association Conference which had its
Isinz2 i, South African and multi-na-
tiona. connections.

(2) Is there a change in the basic
policy guiding our foreign  affairs,
with regard to our attitude towards
COuatiies like Souh Africa and Is-
rael?

(3) Whether the Government of
India is aware of the stand of the Ex-
Vice Chairinan of the World Bank
and a delegate to this Conference?

The regret is that the Prime Minis-
ter should have found time to inaugu-
rate the Conference. J demand that
the Government should explain the
holding of the said Conference on our
soil

(vii} NEED TO GIVE DEJURE RECOGNI-
TION T0 ISRAEL BY EXCHANGING AMB-
ARSANOPS AND FSTABLISHING NORMAL
BITTOMATIC RELATIONS WITH THAT
COUNTRY.

DR. SUBRAMANIAM SWAMY
(Bombay North East): India is hosting
the Non-Aligned Conference next
March 1983 in New Delhi, By vyirtue
of this. the Prime Minister will be-
come the Chairman of the non-aligned
group of heads of nations till the fol-
lowing session, This is a key and vital
post.

Therefore, 1 urge upon the Prime
Minister to pursue fresh initiatives to
make the Non-Aligned Nations more
effective and relevent in  fostering
peace,

O~e important area is West Asia,
whirh is sorely in need of peace. The
past efforts of passing condemmatory
resolutiong against Israel have failed
to produce any result.

The Prime Minister should break
new ground by seeking the path of
dialofue and conciliation with Israel
with a view to an amicable and accep-
table snlution of the Palestinian ques-
tion, This js essentially the Gandhian
approach,

KARTIKA 12, 1904 (SAKA)

Rule 377 378

Recently, I was in Israel for one
week, when I met and discussed with
the Israeli Prime Minister the pros-
pects for peace. I am convinced that
the Isreali people will respond to the
approach of dialogue and conciia-
tion, contrary to popular jmpression
abroad,

The foreign policy pursued by
Israel and their recent actions in
Lebanon cannc{ be approved by any
rational objective person, There is no
need to single out Israel for such treat-
ment. We must interact with them
and seek to change their outlook.

Towards this end, 1 urge the Gova-
ernment to follow up its September
17, 1950 decision to accord de jure re-
cognition to Israel by exchanging
Ambassadors and establishing normal
diplomatic relations with that coun-
try.

(viii) NEED TO GIVE MORE FACILITIES
TO RATL PASSENGERS BETWEEN UJJAIN
AND TNDORE ELSEWHERE IN MADHYA
PRADESH,
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{ix) NEED FOR TAKING FIRM  DECI-
SION REGARDING SHIFTING OF  HEAD-
QUARTERS OF HINDUSTAN FERTILISER
CORPORATION TO CALCUTTA,

SHRI KRISHNA CHANDRA HAL.
DAR (Durgapur): All the units of
Hindustan Fertiliser Corporation,
namely, Durgapur Fertiliser Plant,
Haldia Fertiliser Plant, Barauni, Nam-
rup Plants and marketing offices cf the
Hindustan Fertiliser Corporation are
located in and around Calcutta. The
Export Commiitee has recominended
the shifting of headquarters of Hin-
dustan Fertiliser Corporation from
Delhi to Calcutta, The West Bengai
Government also allotted sufficient
land in Salt Lake for construction of
office building and quarters for the
employees and officers. Pending cons-
truction of the same, the Government
of West Bengal arranged office pre-
mises in the area where there was no
loadshedding of power. But some in-
terested quarters who are not willing
to shift the headquarters from Delhi.

NOVEMBER 3, 1982
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are trying to make the Hindustan
Fertiliser Corporation to incur huge
amount of expenses and losses.

So, 1 woulg request the hon, Minis.
ter of Chemicals and Pertilisers to
take a decision in this regard to shift
the headquarters of the said Corpora-
tion from Delhi to Calcutta and to
make a gtatement in the House in this
regard.
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MR. CHAIRMAN: This has bLeen
approved by the hon, Speaker. Did
you submit any statement under Rule
3717?

SHRI JAGPAL SINGH: Yes I had
submitted earlier in the morning at
ten O'clock.

MR. CHAIRMAN: Under the rules
what has been approved by the hon.

Speaker, you will read that Kindly
read that.
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SHRI RASHEED MASOQOD (Saha-
ranpur): This should have been given
at least one hour earlier.
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_ It will be a matter to be sent to
the Privilege Commitiee,



